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Joint Committee Report submitted to Hon'ble Nation Green Tribunal{PB),
New Delhi with respect {0 order dated _24/08/2022 passed in 0.A.No.
43812022

1. Background;

Hon'ble NGT(PB), New Delhi in thelr ordér datad 24.08.2022 in O.A.No. 438 of 2022
taken up suc motu of News item published in the National Daily The Hindu Chennai adition,
dated: 15.05,2022, titled “One killed, 3 workers trapped in 300-foot-deep quarry” at
Adaimithipaankulam near Tirunelveli directed the following as in para 3.

“... Accordingly, we constitufe a Jaint committee of CPCB, State PCB and
District Magistrate, Tirunelveli for the purpose. The Committee may undertake visit
to the sile, interact with stakeholders and ascertain the compliance status by the
concerned mining operator in terms of safety norms and also whether any
compensation has been paid or needs to be paid fo the next of the kin of the
deceased. The State PCB will be the nodal agency for coordination and compliance.
The committee will be at liberty to associate any other expert/institution for executing
its task. The committee may furnish its factual and action taken report within two
months...”

Hence, the Joint committee as directed by the Hon'ble NGT was formed vide District
Collector Proceedings Dated: 28.09.2022, comprising the following officials,

1. | District Colleetor, Tirunelveli. ' Chairman
" 2| Shri.R. Rajkumar, Scientist D, Central Pollution Control Member |
Board, Regional Directorate, Chennal. ,
3, | District Environmental Engineer, Tirunelvel; ' Nodal Officer cum|
member
4. | Revenue Divisional Officer, Tirunelvel| Additional Member |
k 5 | Joint Director, Geology and Mining, Tirunslveli Additional Member
District.
8. | Depuly Director, Industrial Safety and Heaith, Additional Member
Tirunelveli
7. | Assistant Geologist, Geology and Mining, Additional Member
Tirunelveli District |

Further, Joint Committee meeting was convened by the District Collector on
28.10.2022 by 05:30 PM at Tirunelveli District Collectorate. During the meeting, the District
Collector discussed on the factual and action taken report to be furnished to the Hon'ble
NGT for compliance of said Hon'ble NGT order.

District Collector briefed on undertaking visit to the site, ascertaining the compliance
status by the concerned mining operator in terms of safety norms and preventive measures,
and compensation pald o the next of kin of the deceased. Further, the Disttict collector
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instructed the Joint Director, Department of Gea!ugy and Mining to fumish the details of
comphance status of mining operator in tenms safely norms and preventive measures to-
avoid such incidents and also instrucled the Reverus Divisional Officer, Tirunelveli to
furnish detalls of compensation paid to the next of the kin of the deceased to District
Pollution Control Board early for preparing Joint Committee report.

Accordingly, site visit was undertaken by the Joint Commitiee on 29.10.2022 and the

following were observad.

*

1. The Quarry remzins defunct.
2, No boundary stone with barbed wire fencing were provided in the lease area,
8. No benches were provided in the stone quarry.

2. Incident & Action Taken Report Submitted by the Department of Geology and Mining,
Tirunelveli:
Joint Direstor, Geology and Mining Tirunelveli vide his letter Re. No. M3 / 18086 / 2022

dated 10.11.2022 submitted the incident report of the aceident as well as action taken by
District Collector and Geolagy & Mining depariment is detailed below;
i An accidenl occurred on 14.05.2022 around 11.00 PM in the quarry site during

the quarrying operations carrled out by the workers engaged by the lesses and
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a huge rock mass fell vertically i the quany and 6 workers were trapped under
the rock mass. Two persons were rescued from the site and four persons died.
A quany lesse was granted to above said quarry in favour of
Thiru A Sankaranarayanan @ Senkaran for quarnying rough stone and gravel
ovel an extent of 2 36.5 heclares ,Gf patia land in 5F. Nos, 844, 848 & 84912 of
Tharuvai Village, Palayamiottai Taluk, Tirunelveli District vide proceedings of
the District Collector, Tirunelveli Re. No. M1/27262/2016, dated 13.07.2018,
for a period of 5 years, The lease deed was executed on 17.07 2018 and the
lease peried is valid from 'I?.ﬂ?.2018 to 16.07.2023.

Subsedquently, the above said quany site was inspectad by the Special team
constiiuted by the Comimissioner of Geology and Mining, Chennai and the
District Colleclor, Tirunelveli and finding of the team are as follows;

a)  No boundary stones are properly erected and maintained in the

lease granted area.

6)  No benches were erected in the subject stone quatrry as per the

approved mining plan,

¢} The lessee has not carfied out mining operation as per the
approved mining plan and no scientific and systematic quarrying

aperation in the lease hold ares

d) The required safety distance of 7.5 meters to the adjoining patla

land was not maintained

e) The lessee has encioached upon the adjoining non leased out
patta tand in 8F. Nos. 847, 849/1 & 850 of Tharuvai Village and
indulged illegal quarrying and transportation of 6713 cbm of
roughstons and 898 chm of Gravel.

Ty An excess guanturn of 10.88,665 cbm of roughstone and 21,422

cbim of Giavel had heen mined and transportad by the lessee in
the lease hold area without oblaining valid transport permit from
the office ot the Assistant Director, Geology and Mining,

Tiruinedvali,
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g) The lesses has quarried uplo & depth of 87 6 metars instead nf
permitted depth of 44 melers as per approved in the mining plan

Un the basis of the complaint of the 19 rescued workers Thiru. Murugan initially
# case was registered undsr section 236, 304 and 304(A) of IPC As per the
moceedings of the Superintendent of Police, Tirunalvali, dated 15.05.202%.
Thirw.Rajat R Chaturvedi the Assislant sSuperintendent of Police, Nanguneri
Sub Division 1s zppointed as investigalion officers for this case, Since, it
atracts the Mines and Minerals Act and Rules, the FIR alrsady filed was
altered again on 24.05.2022 u/s 304(ii), 336, 379 of IPC, riw 4(1)(a) of
explosive substance act and 21(1) of Mines and Minerals (Development and
Regulation) Act, 1957, Since the subject quarty operation was caried out
without valid permil ebtained from the mines department, 29 vehicles involved
in this illegal quarrying and fransporiation of mineral were seized by the police
department and remand the said 29 vahicles before the Judicial Magistrate
Couwrt - V, Tirunelveli, through Form - 81 and the Hon'ble Judicial Magistrate
Court -V, Tirunelveli has verified the vehicles at the place where the vehiclos
stationed. with safe custody and issued propetty reimand No.513 of 2022 on
31.10.2022.

On gelling the vehicles datails from the concermed Reglonal Transport Officers
the Investigation Officer / Assistant Superintendent of Police, Nanguneri Sub-
Rivision vide his letter dated. 26.10.2022 along with the case detalls has
requested the Revenue Divisional Officer, Tirunelvali for filing private
complaint before the designated Special Court for taking further necessary
action. Based on the request of the Investigation Officer / Assistant
Superintendent of Folice, Nanguneri Sub-Division, as per the powers
delegated under section 22 of Mines and Minerals (Development and
Regulation) Act, 1957, the Revenue Divisional Officer, Tirunelveli has filed =
private complaint on 31.10.2022 ic confiscate the properties seized by the
police department by way of an affidavit to Designated Court with respect to
the offence committed by the offenders under section 21 of the said act vide

Filing No. SPLCCH2095/2022, dated 37 10,2022




vi The District Coliector, Tirunaiveli has issued a show cause nolice 10 the lessee

Thiru.Sankaranarayanan @ Sankaran on 06.07.2022 1o submit his

explanation as to why the quarry lease granted over an extent of 2.36.5
hectares of patta lands in 8F Nos, 844, 848 & 849/2 of Tharuvai Village,
Palzyamkottal Taluk, Tirunelvel District shall not be cancalled for the violations
dotected by the team constituted by the Commissioner of Geology and Mining,

Uhennai and the District Collecter, Tirunelveli. Subsequently a personal

hearing was afforded o the lessee on 03 10.2022 and passing final order is
under process and said quarry became defunct,

vii, Based on the team report the Revenue Divisional Officer, Tirunelveli has also
issued @ show cause nofice to the lessee on 10,10.2022 calling for the
explanation as to why penal action shall not be taken as per the Rule 38(A) of
Tamil Nadu Minor Mineral Concession Rules, 1959 for illegally quarried and
transportation of 22,420 cbm of Gravel and 10,95,378 chm Roughstone from
the subject quary and on gefting the explanation from the lessee final order
will be passed as per the act and rules. In order to prevent the such accidents
In future in the other quarries operating in Tirunelveli District to verify whether

guarrying activities are being carried out in accordance with approved mining

plan, lease granting order and lease deed executed.
3. Action Taken Report by the District Collector for non-recurrence of such
accidents;

I The special team has inspested the all other 54 stone quarries in the District and
ascertainad various violations in 53 quarries. Based on the recommendation of
the special team the Sub Collector, Cheranmahadevi and the Revenue Divisional
Qifiver, Trunelvell had issued penalty proceedings for all the 54 stone quarries.
Since, out of 64 stone quarries 14 stone quarries identified with grave violations
such as encroachment of adjoining government land, not forming proper benches
in the quary and quarry operalion exceeded the permilted depth as per the
approved mining plan, ele., For such cases the District Collector, Tirunelveli has
isstied show cause notices to the lessees calling for explanation as to why the

subject lease shall be cancelled as par the Rule 38(5)(h) of Tamil Nadu Minor
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Mineral Concession Rules, 1959 and subsequently afforded personal hearing to
the lesses’s consent and passing final order in the regard is under procass. Mow,
all ih;-.ﬁél stone quarries in the District are not under operation.

In order to avoid such instant in fulure, the District Lollecior. Tirunelvell has
dirscted the all Taluk Level Task Force of Tiunelvsli Distict vide letter Re.
NoM2/1G465/2021, dated. 03.11.2022 to sumprisingly inspect the olher new
quarnes granted under lease In Tiruneiveli District and to submit fortnight
nspection report to the District Level Task Force meonsonance with the following
parameters for review and further necessary instructions.

a)  Whether, the quarry has been working with valid permission issued
by the authorities.

b}  Whether, the quarty has been working within the area granted
l;lrlcfar lease,

¢} Whether, the quarty hias been working as per the approved mining

- plan and condilions stipulated in the lease granting order,

d)  Whether, proper safety distance are maintained properly as per the
conditions stipulated.

e}  Whether, the lesses has propery formed benches for every 6
meters depth with The width of 6 meters as sfipulaled in the mines
regulations,

f)  Whether, the lessee has camied oul mining operations as per the
permitted depth in the approved mining plan.

g)  Whether the guarry area has heen properly fenced with barbed
wire to curtail the human and live stocks aceassibility into the
quatry site,

N} Whether the lessee Is following all precautionary measures before
blasting operation carried out in the quarry site.

i} Whether, safety kids such as shoes, helimels, hand cloves, mask
and other basic amenities such as diinking water, first aid medical

kids are properly provided by the lessee to the labaures,



i) Toensure whather, the quarry operations are carrlied out between
6 AM o 6 PM.
k) Whether, all the quarry iaboures are registered with Labour
Department and Enrolled with insurance Scheme.
lh  To ensure whether, the mineral laden vehicles are properly
covared the minerals with tarpaulin while transpoiting
Further, the District Collector, Tiunelveli has also Instiucted the Sub Collector,
Cheranmahadevi and the Revenue Divisional Officer, Tirunelveli vide D.Q Ir No.
M2/28475/2022, dated. 03.10.2022 to fix the responsibility to the sub-ordinate
officials of their jurisdiction to carry out rouline and surprise of the stone quarries to
ascertain whelher the stone quarres are being operatsd with valid fransport permit
N view of curtailing iikegal guarnying and transportation of minerals if any,
Further, to keep a vigil on excess mining in the lease out areas and mining of minerals
outside the lease out boundaries, the State Government has proposed to ih\plement
the drone technology for assessing the quantum of minerals actually removed for
recovering the luss of mineral revenue if any from the lessees and invoking penal
action against the lessees. The Government of Tamil Nadu has sanctioned an
amount of 25 crores fo the Commissioner of Geology and Mining, Chennai to
implement the drone technolegy oree in six months in the existing quarries and mines
inthe state. In this regard an expression of interest (EO1) notification was published
on 26.10 2022 by the Commissioner of Geology and Mining, Chennai vide reference
No. 9976/MM4/2020 to empanel agencies for conducting drone survey. After
completion of empanelment process for the selection of agencies for drone survey,
all the existing quarries in Tamil Nadu will be surveyed through dronss to ascertain
the quantum of mineral excavated and transported from the lease hold area as well
as oufside the lease hold area if any.
Further, the Directorale General of Mines Safety, Chennai Region has alzso
suggested that observance of the precaution as per the Previsions of Regulation 108
of Mines and Mineral Regulatiohs Act, 1961 in respect of opencast workings, such
s the quairy wall shall be kept sloped or benched, height and breath of the benches,

condilions covering deep hole blasting and / or with help of heavy machinery, etc by



the mine operation / lessee Further i 15 al

80 suggested to imparting vocational

traimng tothe persons employed in the mining by the mine operator / lessee as per

the Rule 6 to 8 of the mines vecational training Rules, 1

centre.

Wi

measures effectively in consultation and co-ordination with the Directorate

The District Administration is laking at mos

of Mines Safety, Ghennai Region.

4. Compensation Paid to decrased

Status of compensation pald to the next of the kin of the deceased fumnished by the

Kevenue

10.11.2022 as well as by the Bpecial Deputy

R.C.K3/O8M 7512022, dates: 10,1

SLNe | Nams and address of the

2022 is tabulated as helow,

865 in the voaational {raining

L affort to mplement the said remedal

General

Divisional  Officer, Tirunelvali vide lefter R.C.No.ASI3258/2022 dated:

Collector, Tiruneivell Distiict Vide leter

e N o 5 =
Lompensabon amount paid under  Name of (he |

i Taluk, Tiruneheali District.

deceasead (in Rs) Kin and
; Chief Minister's | Labour Welfare relationship to
redief fund Beard the deceased
K Thiru. Murugan (Hitachi | 10.00.000 |5,00,000 Tmt, Shantha —
cleansr) S/o. Paramasivan, through D.D.No.  through D.D.No. | Mother
Ayankularm, Manguneri | 719415 1| 719418 /
Taluk, Tirunelveli District i19.05.:2022 19.05.2022 |
2 Thiru.  Selvan  (Hitachi | 10,00,000 5,00,000 Tmt. Pappa —
operator) o, | through DD Ne. through D.0.No. | Mother
Subramanian, llayarkulam, ' 719417 H 719418 /
- Nanguneri Taluk, | 19.05.2022 19.05.2022
Tirunelved District
3 Thiru. Selvakumar (Tipper | 10,00,000 '5,00,000 Tmt, |
Larry  Driver) Sfo. Mani, | through D.D No. through D.D.No.  Vellammal -
kakkaikulam,  Nanguneri | 719410 /1719420 ! | Mather
Taluk, Tirunelveli District, 19.05.2022 12.05.2022
4 Thirn.  Rajendran  (Tipper 10,00,000 5,00,000 Tmt.
Lorry Driver), S/o. | through .D No. through ©.D No. | Manimegalai —
| Pitchaikaran, Amman kovil | 916716 /916717 /| Wife.
sireet, Urudayvan ' 24.05 2022 24.05.2022
| kudiiruppu, Tirunaiveli




8. Compliance as per NGT direction

{1} Ascertain the comptiance stalus by the congemed mining operator in terms of

safely noims
The cause of the accident is due to violation & nen-compliance of the norms,

whicl was detailed in Section 2. The main non-compliance observed by the

Investigation team after incidence are as follows;

» Mo boundary stones are properly erected and maintained in the lease
aranted area

i * No benches were erected in the subject stone quarry as per the approved
mining plan

# The lessee has not carried out mining operation as per the approved mining
plan and no scientific and systematic quarrying operation in the lease hold

ares

| # Ths required safety distance of 7.5 meters to the adjoining patta land was
not maintainsd,

# The lessee has encroached upon the adjoining non leased out palta land in
SF. Nos. 847, 849/1 & 850 of Tharuvai Village and indulged illegal quarrying
and transportation of 6713 cbm of roughstone and 298 cbm of Graval,

#* An excess quantum of 10,88 665 cbm of roughstone and 21,422 chm of
Gravel had been mined and transported by ihe lesses in the lease hold area
without obtaining valid transporl permit from the office of the Assistant
Director, Geology and Mining, Tirunelveli, :

# The lesses has quanied upto a depth of 87.6 meters instead of permitted
depth of 44 meters as per approved in the mining plan

() Whether any compensation has been paid or needs (o be paid fo the next of the
kin of the deceased.

The total compensation paid by the govemnment & Labour welfare board to
deceassd family details is given in below table column A, However, in order to
assess the compensation given is adequate or not, committee calculated

Gempensation as per Employes Compensation Act. The details are as follows,

Compensalion = fifly percent of the monthly wages of the deceased x
relevant factor

g Minimum monthly wages are not notitied for employees of stone mining by
Governmient of Tamil Nadu, so noiified rates for Granite industry GO (2D) No. 79
Gt 09.08.2018 & draft notification dt. 07 03.2022 was taken into consideration for
caiculation




|'NT§rﬂe_df‘ftﬁé_lr,f\gG_._f Mirimum | Minimum | Relsvant Tc»nﬁéns?tibﬁ?mﬁeﬁﬁof
_| deceased i lrnonth!\,f mordhly T factor calculated as ' caleulated  as
|l ! .wznge wage  as jper GO (2D) | per G.O (D}
, | loer o [per GO No. 79 dt |Ne, 98 dt
[ ' | {20} No. (D) No. 96 09.08.2018 07.03.2022
l | “?@ dt i,
| 0%.08.2018 | 07.03.2022
Thiru. i’v‘muqt}._h‘ ‘1 Re G046 Hs——H?_‘i_z 21697 'Rs 057084 | Rs 12,116,540
(Hitachi cleaner)
Thiru. Selvan 125 Rs. 9046 | Rs. 11,217 |216.917 |Rs 9.81.084 | Ra 1 12,116,640 |
(Hitachi [
operator)
Thirn. 30 TRa 8046 'Ra 11277 | 20798 s 940,694 'Rs. 1166456
' Selvakurnar
(Tipper Loiry
Driver) '
Thiru, Rajendran | 47 | Re. 9075 " Rs. 11,217 [ 17845 Jf s BO7.310 | Rs. 10,01061
(Tipper — Lorry | ) ’
Driver ’ ' 4
i ) _J_ ] |
FSI.-NcaIName of the|Comp¢\n ation Compensation  calculated  as per |
teceased) l amount paid {in Rs} Employee compensation Act ’
| | Compensation Compensation
’ caleulated az per | caleulated  as per |
‘ GO {2D) No. 79 1t. 3 (D) Ne. 56 dt.
(8.08.201% B7.03.2022
] : n A B | 5 N
1 Thiru. Murugan | 15,00,000 Rs. 9,871,084 Rs. 12,16,540
(Hitachi cleaner)
2 |Thiu™ Selvan [1500.006 — (Rs 981084 [Re 1216640 ——
{Hitachi operalor)
E3 Thiru, Selvakumar | 15,00,000 ‘Rs. 9,40,694 Rs. 11,66,456
(Tipper Lorry
Driver)
4 Thiru.  Reyendran | 10,0000 Rs. 8,07,310 Rs. 10,01,061
{Tipper Lorry
: Driver)
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From the above, the compensation paid lo the deceased family are more than the
Compensation as per Employee Compensation Act

Above said factual and action taken report is submitted in compliance with the
Hon'ble NGT (PB) New Delhi order dated 24/08/2022 in O.A No.438 of 2022

A
" \‘ '\_'.\%\‘-\\ \ S =3 ;

1wt
Shri. R, Rajkumar Shri, R.Chandarasekar
[Scientist ‘D', CPCB, [Revenue Divisional Officer [Joint Director Depariment
Regional Directorate, Tirunelveli] of Geology and Mining
Chennail Tirunelveli]

Member, Joint Commitiee  Member, Joint Committee  Member, Joint Committee

b Do 1
. . A\
'y P .\Saiin Tmt. C, Suyam n ni Shri. A—.-Gana‘éavﬁ (T KAanadura )
Engineer

[Deputy Director — | (iflc)  [District Environmental [Assistant Geologist

Industrial Safety and Tamilnadu Pollution Control Board  Department of Geology
Health, Tiruneiveli] Tirunelvel] and Mining Tirunelveli]
Member, Joint Commitiee  Member & Convenor Member, Joint Committee

Joint Committee

".‘ \l

\_jV 4

\

ShrilV. Vishnu, L.A.S
[District Collector, Tirunelveli District]
Chairman, Joint Commitiee
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